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This application has been filed in thé year 1996. By this
applicaticn the appllcant has sought direction upon the respondents

to declare him as 8 workman in the office of the reSpondents under

whom the pmovitions of the Industrlal Disputes Act, 1947 is appllcable.
Ld. Counsel for the reSpondents submits that the instznt application

~ is not sustalnable in this Tribuhal. Therefore, applicant may seék
for apprOprlate relief in the aprropriste Court for having declaration

|
as sdﬁght for in the appllcatlon. Accordingly, appllcatlon is dis=-

posed of,
( B.P Singh ) ' ( B. Pu ayastha )
Member(A) Member (J)
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